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IN THE CENTRAL ADMINISTRAT IVE TRISUNAL

PRINC IPAL BENCH: NEW DELHI
04A.ND.261/87 .. Date of decision: 16.2.1993
Shri CefeNadungaii «e Applicant

ER

Union of India -+ Respondent
COR am

The Hon'be Justice Mr. S.P.Mukerji, vice Chairman

The Hon'ble Member Mr. C.J. Roy, Member(J)

For the Applicant +o. NONe
For thse Resgondent e Shri P.P.Khurana,
counsel

(1) uwhether Reporters of local papers may ’ 9
be allowed to see the Judgement?

(2) To be referred to the Reporter or not? -

JUDGEMENT
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This case was listed for hearing teday amongst Eli

the first 10 casés posted peremptorily for final
hearing. This is one of the old cases pending
in the Tribunal. It appears that the learned
counsel for the respondent is not keen to prose-

cute this case and hence it is dismissed for
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